To Open Registry of Land

48. Sh. BISHAN LAL SAINI (Radaur): Will the Deputy Chief Minister be
pleased to state:-

a) whether it is a fact that the registry of land has closed under Municipal
Committee, Radaur;

b) if so, whether there is any proposal under consideration of the
Government to open the above said registry; and

c) the extent of loss of revenue being caused due to not having registry
togetherwith the details thereof?

DUSHYANT CHAUTALA, DEPUTY CHIEF MINISTER, HARYANA:-

a) No Sir,

b) The question does not arise.

¢) No loss of revenue occurred as applicable stamp duty and registration fee

Is being charged at the time of registration of documents as per provisions of
the Indian Stamp Act, 1899 and the Registration Act, 1908.
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